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Strictures passed against  ONGC 

of CPU 

1207. SHRI B.K.. HARIPRASAD: 
Will the   Minister  of PETROLEUM 

AND NATURAL GAS be pleased to 

state : 

(a) whether it is a fact that the 
Committee on Public Undertakings has 
passed strictures on the procedures 
adopted by ONGC for award of corn-

tracts for various purchases and works; 

(b) whether certain irregularities have 

been detected in the purchase of Pour 
Point Depressions (PPD) resulting in an 
avoidable extra expenditure of more than 

Rs. 70   lakhs to ONGC; 

(c) whether in this report the ONGC 
was found wanting to enforce the penalty 
clause contracts on defaulting suppliers to 
safeguard its interests; and 

(d) whether it is also a fact that the 
officials charged with such mis-

demeanours were given promotions when 
the investigations were on and whether 
deserving punishment has been meted out 
to them since completion   of  the   

investigations? 

THE MINISTER OF STATE OF 

THE MINISTRY OF PETROLEUM 

AND NATURAL GAS (CAPTAIN 

SATISH SHARMA)  : (a) to (c)   The 

Committee on Public Undertakings in its 

Thirteenth Report (1992-93) on ONGC—

Extra expenditure of Rs.70.31 lakhs on 

the purchase of Pour 

Point Depressent have recommended that 
ONGC should review its system of 
awarding contracts for various pur-
chases/works etc. with a view to remove 
various deficiencies, if any, that exist in 
the present  system. 

(d) Out of the 6 officers against whom 
CBI had recommended departmental 

action, two officers were promoted by 
ONGC while the CBI enquiry was in 
progress. On the basis of the CBI Report 

departmental action has been initiated 
against ail these officers except one record 
level officer since it was found that no 
charge of omission was sustainable 

against him in any Departmental enquiry. 

 


